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To be referred to the Reporter or not? M\

Whether their Lordshlps wish to see the fair copy of the Judgement? ™

To be circulated to all Benches of the Tribunal? v -
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JUDGEMENT

(Mr AV Haridasan, Ju&icial Memba¥)

The applicant a'daily rated casual labourer working
in Foreign Post Office at Cochin under the respondents has
filed this apblicatioh under Section 19'of the:Administrativa
fribunals Act. The main reliefs claimed in the applicagion
are i) for a declaration that the-dénial;of eﬁploymeqt'tu~him
on the days specified in the application is unlauwful and
ii) for a directionAté the respondénts to regularise the
applicant in ssrvice. Uhen the matter caﬁe up fcrrhearing
before us; tha learned counsel for the apﬁlicant submitted
that the relief for declaration that the denial of emplaoyment

in this appllcatLOO
is unlauful is not pressed/ reserving his rights to agltate
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tﬁe same before the appropriate foruﬁ,and that'the épplication
maf be confined to thé reiiaf of diraﬁtihg.the respdndents to
regulérisa the services of the applicant. The regpandents have
indicated that pqrsﬂant‘té fhe direction of th§ Suprame Court
in Daily-R.C.Labnur; P&T Deﬁérfment V. Union of India reported
in AIR 1987 sC, 2342'5 scheme is'beihg implemented and that the
case of the abplibént alsb will be censidersd for'regularisation'
according to his turn. In view of thié submission on bshalf of
the_resp@ndénté, the aﬁplicatioﬁlqﬁéfii disposed of with the |
direction tae the rsépondents_to consider the case of the
épplicaﬁt éisp for regula; absﬁrption'in service és part of

the implémantation of the scheme evolved ' in that bshalf by

‘the Department There is no order as to costs.
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